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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATIONN NO. 807 OF 2022.

IN THE MATTER OF

Bhavak Parashar L Applicant
Versus

Smt. Indu Walia&Ors. e Respondents

Sr.No. | Particulars Page No.

1. Reply to Original Application No. 807 of 2022 consisting of

7 pages including affidavit of respondent no. 3

2. Annexure R-3/1
Copy of letter/notice no. 458/19-213-16 dated 31/7/2019.

3. Annexure R-3/2
Copy of letter/notice no.458/19- 239-41 dated 13/08/2019.

4. Annexure R-3/3
Copy of letter/notice no. no. 458/2019-282 dated 02/09/2019

5 Annexure R-3/4
Copy of letter/notice no. 458/19- 614-15 dated 18/2/2020.

6 Annexure- R3/5
Copy of application of Indu Walia dated 06/07/2020.

7 Annexure R3/6
Copy of letter/notice no. 458/19- 474-77 dated 06/02/2021.

8 Annexure R3/7
Copy of complaint no. 1/ notice no. 458/19- 364-67 dated
24/12/2022.

9 Annexure R3/8
Copy of complaint of shri Bhavak Parashar dated 07/03/2022.

10 Annexure R3/9
Copy of extract of proceedings of meeting held on
11/05/2022.
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11 Annexure R3/10.
Copy of letter no. S-4/vol-11/2021- 44-52 dated 18/5/2022.

12 Annexure R3/10 (B).
Copy of letter /complaint no.1/22- 114-21 dated 03/06/22.

13 Annexure R3/11
Copy of Action Taken Report of Forest Department , DFO.
Una. consisting of ten pages.

14 Annexure R3/12
Copy of Action Taken Report of Mining Officer, Una

15 Annexure R3/13
Copy of Action Taken Report of HP State Pollution Control
Board, Regional Office , Una.

16 Annexure R3/14
Copy of letter written to Tehsildar, Una no. 256-57 dated
02/08/2022.

Place: Una

Dated : 17/01/2023.

(Pankaj Sharma)

Member Secretary,

Special Area Development Authority,
Una-cum- Assistant Town Planner,
Sub-Divisional Town Planning Office,
Una Distt. Una (HP)- 174303.

Through

Shri Munish Kumar Advocate,

Panel Councel,

For the State of H.P.

S-138,LGF,G.K. 1

New Delhi. Ph.: - 9971493975.
E-mail: chambersofmanishkumar@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATIONN NO. 807 OF 2022.

IN THE MATTER OF
Bhavak Parashar L. Applicant
Versus

Smt. Indu Walia&Ors. . Respondents

Reply to Original Application No. 807 of 2022 on behalf
of Respondent No. 3 i.e. Member Secretary Special Area
Development Authority, Una/Assistant Town Planner, Sub
Divisional Town Planning Office, Una Distt. Una (HP) 174303

MOST RESPECTFULLY SHOWETH
REPLY TO THE FACTS
On Merits:

1 That the contents of para no.l need no submission from the

replying respondent being matter of record.

2  That the comments of para no. 2 need no submission from the

replying respondent.

3 That the contents of para no. 3 relates to revenue department
regarding execution of sale deeds. Hence, no submission from the
replying respondent.

4 That the contents of the para no 4 needs no submission from the
replying respondent.

5 That the contents of para no. 5 not pertaining to replying
respondent. However, it is submitted that during detection of

unauthorized constructions/development and site inspections
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within the ambit of Special Area, Una, it came to notice that an
unauthorized development of land bearing kh. no.s. 2894,
2423/2875, 2874, 2861, 2862, 2863 & 2895 etc. situated at village
Malahat Tehsil & Distt. Una (HP) is being carried out by smt.
Indu Walia d/o Shri Mohan Lal R/o H. No. 108, Vasant Vihar
Rakkar Colony Tehsil & Distt. Una (HP) and an action under the
provisions of Himachal Pradesh Town and Country  Planning
Act, 1977 (Act, no. 12 of 1977) has been taken and a notice under
section 39 of above said act has been issued vide no. SADA
(Una) Complaint file/ UAC / Notice No. 458/2019 - 213-16 dated
31/7/2019 with the copies to The Executive Engineer, HPSEBL,
Division Rakkar Colony, Una, Executive Engineer, Irrigation and
Public Health Department, Division no. 1 Una and Divisional
Forest Officer, Forest Department Una for information and further
necessary action. Copy annexed as annexure- R-3/1 and
simultaneously further course of action under sub Section (2) of
Section 39, Sub Section (1) of Section 39-A & under Section 39 B
vide notice No. 458/19- 239-41 dated 13/8/2019, 282 dated
2/9/2019 & 614-15 dated 18/2/2020 respectively. (Copies
enclosed as annexure R-3/2 to 4). In response to the above
notices, Smt. Indu Walia, submitted her reply on 3.7.2020
diarized on 6/7/2020 in the office of replying respondent with a
statement that the land in question situated at village Malahat is
being developed for personal use and plan for sub division of land
under Himachal Pradesh Town and Country Planning Act, 1977
shall be submitted very soon. Copy enclosed as annexure R3/5.
A letter to Smt. Indu Walia has been issued vide no. SADA (Una)
Complaint file/UAC/Notice N0.458/2019- 69 dated 15/7/2020

with a direction to submit the case for approval of sub division of

4
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land as well as reminders vide no. 474-77 dated 06/02/2021 and
364-67 dated 24/12/2022 (Copies enclosed as annexure- R-3/6
& 7). Now Smt, Indu Walia D/o Shri Mohan Lal has applied to
grant permission/approval for sub division of land situated at
village Malahat Tehsil & Distt. Una (HP) through online on the
departmental web portal bearing reference no. 01202200514
dated 31/12/2022. After examine the case/application, it has now
been reverted to the applicant with some observations as noticed

in the case/application.

Further submitted that on receipt of complaint from Shri Bhavak
Parashar, dated 07/03/2022, copy enclosed as annexure R-3/8,
the matter examined and was put up in the house of Special Area
Development Authority, Una in its meeting to apprise the house
with the factual position. The meeting of  Special Area
Development Authority, Una held on 11-05-2022  under the
Chairmanship of Chairman of above said authority-cum Deputy
Commissioner, Una. After detail discussion, the house constituted
an Administrative Committee under the Chairmanship of worthy
Sub Divisional Officer (civil) Una to conduct a Joint Site
Inspection. The extract of proceedings of meeting showing the
constituted committee members is enclosed as annexure R-3/9.
All the concerned members of constituted committee were
intimated vide letter no. SADA (Una)meeting/S-4/Vol-VIII/ 2021
—44-52 dated 18/5/2022 (copy enclosed as annexure-R-3/10).
Joint Site Inspection was conducted on 30/05/2022 and on the
spot, the Chairman of aforesaid committee directed all the
committee members to submit the Action Taken Report to the

Member Secretary, Special Area Development Authority, Una.
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Accordingly a letter was written to all the committee members
vide no. SDTP(U)E-26/complaint No.1/2022- 114-21 dated
03/06/2022, copy enclosed as annexure R-3/10 (B). But on none
receipt of Action Taken Report, reminders were issued to the
concerned committee members. After issuance of various
reminders to the concerned department, only Action Taken Report
from Forest, Mining departments and Himachal Pradesh State
Pollution Control Board, Regional Office, Una has submitted
their action taken report and rest of the committee members has
not submitted their report yet. Copies of Action Taken Report as

received yet are enclosed an annexure R-3/11 to 13.

That in reply to para no. 6, it has been explained in para no. 5

supra.

That in reply to para no. 7 it is submitted that a complaint against
organized felling of trees and then mass scale leveling of hills in
TCP Area was received from the complainant. In this regard it is
intimated that the action against the unauthorized development of
land in question was already initiated as narrated in para no. 5
supra. However, it is submitted that as per the General
Regulations of Appendix-1 of Himachal Pradesh Town and
Country Planning Rules. 2014 (amended) that maximum hill cut

is allowed up the height of 3.50 meter.

That the contents of para no. 8 need no submission from the

replying respondent.

That the contents of para no. 9 need no submission from the

replying respondent.
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That the contents of para no. 10 need no submission from the

replying respondent.

That the contents of para no. 11 are admitted to be correct being
matter of record. However, it is submitted that after receiving of
copy of stay order dated 11/7/22 and 27/9/22 as mentioned in the
original application, replying respondent has made a request to
the Tehsildar, Tehsil office, Una to take further necessary action
as per the order announced by the HPRERA, Shimla. Copy

enclosed as annexure R-3/14

That the comments of para no. 12 pertain to Forest Department.

Hence, need no submission from the replying respondent.

REPLY TO THE GROUNDS OF COMPLAINT:

That the contetnts of para no.l and sub para (a) to (e) of the
grounds of complaint are not pertaining to the replying
respondent. Hence, need no submission from the replying
respondent. However, letters/action taken report as received from
Divisional Forest Officer, forest department divisional office, Una
and Mining Officer and Himachal Pradesh State Pollution Control
Board, Regional Office, Una in compliance of Joint Site
Inspection conducted on 30/05/2022 has been enclosed as
annexure R-3/11 to 13 with the reply of original application
supra.

That in reply to para no .2 of grounds of complaint, it is submitted
the maximum hill cut is allowed up to the height of 3.50 meter as
per the General Regulations of appendix-1 of Himachal Pradesh
Town and Country Planning Rule, 2014 (amended). It is fact that
land in question has been leveled at site by Smt. Indu Walia &
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other co-owners of land. However, it pertains to Mining
Department, whose report has annexed supra.

3-9 That para nos. 3-9 of grounds of complaint needs no submission
from the replying respondent which pertains to other concerned
departments. However, the replying respondent has already taken
an action against the unauthorized development of land as
explained in para 5 of original application supra and Smt. Indu
Walia has now applied for approval of sub division of land as

mentioned above.
SUBMISSION TO THE PRAYER

1 That the contents of para no. 1 to 5 of the prayer clauses are
being wrong, incorrect to the some extend and hence denied.
In view of submission made hereinabove and facts and
circumstances of the case, it is therefore, prayed that the
Original Application may kindly be dismissed in the interest
of justice.

Place: Una
Dated : 17/01/2023.

(Pankaj Sharma)

Member Secretary,

Special Area Development Authority,

Una-cum- Assistant Town Planner,

Sub-Divisional Town Planning Office,

Una Distt. Una (HP)- 174303.
Through

Shri Munish Kumar Advocate,
Panel Councel,
For the State of H.P.
S-138, LGF,G.K. 1
New Delhi. Ph.: - 9971493975.
E-mail: chambersofmanishkumar@gmail.com.

8
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATION NO. 807 OF 2022.

IN THE MATTER OF

Bhavak Parashar .. Applicant
Versus
Smt. Indu Walia&Ors. ... Respondents
AFFIDAVIT

I, Pankaj Sharma s/o Shri Yugal Kishor Sharma, aged 37 years,
permanent resident of village Kaulapur Post Office Chamukha Tehsil
Rakkar, Distt. Kangra H.P., presently working as Assistant Town
Planner, Sub Divisional Town Planning Office, Una (HP) - cum-
Member Secretary, Special Area Development Authority, Una (HP) do
hereby solemnly affirm and declare as under:

1 That the accompanying reply to the Original Application No. 807
of 2022 has been prepared and drafted at my instance and
contents of para no. 1 to 9 of the reply are true and correct to the
best of my knowledge as per the information derived from the
available official record.

2 That no part of it is false and noting has been concealed
therefrom.

Verification:- That | the above named deponent do hereby further
state, verify declare on oath that the contents of the above affidavit are
true and correct to the best of my knowledge and belief. No part of the
same is false and nothing has been concealed therefrom.

Verified at Una today on 18" day of January, 2023.

(Pankaj Sharma)

Member Secretary,

Special Area Development Authority,
Una-cum- Assistant Town Planner,
Sub-Divisional Town Planning Office,
Una Distt. Una (HP)- 174303.
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SPECIAL AREA DEVELOPMENT AUTHORITY
UNA (HP)

No. SADA (Una) complaint file/lUAC/Notice No. 458-/2019- 213~ ¢ Dated: 3! ] 1 ] ' 9

To

Smt. Indu Walia D/o Shri Mohan Lal,
H.No. 108 Vasant Vihar, Rakkar Colony,
Tehsil and Distt. Una (HP).
Subject: Notice under sub-section (1) of section 39 of the Himachal Pradesh Town
& Country Planning Act, 1977 (Act No. 12 of 1977).

Whereas, it has been observed that you have commenced/carried out/carrying
out the development on the land or you have changed or are changing the use of land i.e leveling /
cutting of land in massive scale of khasra nos. 2894, 2423/2875,2874, 2861, 2862, 2863 & 2895 etc.
situated at village Malahat, Tehsil and Distt. Una (HP) .Location of site is drawn overleaf of the notice:-

(a) Without the permission as required under sub-section 1 of section 30 or sub-section | or 2 of
section 30-A or section 16 of the Himachal Pradesh Town and Country Planning Act, 1977 (Act
no. 12 of 1977).
Now, therefore, you are directed:-
1. (i) torestore the land to the condition existing before the development took place.
(ii) to stop and discontinue the development operations i.e. further construction work as
stated above.

Within a period of 15 days from the date of service of this notice. If within the period
specified in this notice, you fail to comply with the above direction(s), subject to the provisions to sub-
section (3), (4) or (5) of section 39 of the Himachal Pradesh Town and Country Planning Act 1977 (Act

. - No. 12 of 1977), you shall be liable for action under sub-section (6) of section 39 of the Himachal
Pradesh Town & Country Planning Act, 1977 (Act No.12 of 1977).

Within a period of 15 days from the date. of service of this notice. If within the period
specified in this notice, you fail to comply with the above direction(s), subject to the provisions to sub-
section (3), (4) or (5) of section 39 of the Himachal Pradesh Town and Country Planning Act 1977 (Act
No. 12 of 1977), you shall be liable for action under sub-section (6) of section 39 of the Himachal
Pradesh Town & Country Planning Act, 1977 (Act No.12 of 1977). '

Y I L
( Pankaj Sharma)
Member Secretary,
SADA, Un istt. Una (HP)
. . Plr.- 01975-223298.
Copy is forwarded to the following:-
L The Executive Engineer, Division Rakkar Colony H.P.S.E.B Ltd. with the request that service
connection may not be released or to disconnect the service connection of the above said
owner/occupier immediately, please '
2. The Executive Engineer. Division No. 1, Una Himachal Pradesh irrigation and Public Health
Department for information and similar action please.
The Divisional Forest Officer, Forest Division, Una Distt. Una for information and n/a please.

L]

( Pankaj Sharma)
mber Secretary,

\ R SADA, istt. Una (HP)
0{0 Ph.- 01975-223298
MEm/be) Sucretarny
Bpocis! Ares Deviin: oo iharg A
UNA{H. & w0 Page
133
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SPECIAL AREA DEVELOPMENT AUTHORITY
UNA (HP)

No. SADA (Una) complaint fil/UAC/Notice No. 458-/2019- o229~ {1 Dated: |3 ) 9/ 19
To

Smt. Indu Walia D/o Shri Mohan Lal,

H.No, 108 Vasant Vihar, Rakkar Colony,

Tehsil and Distt. Una (HP).
Subject: . Notice under sub-section (2) of section 39 of the Himachal Pradesh Town

& Country Planning Act, 1977 (Act No. 12 of 1977).
Reference:- This office Notice No. UAC-458/19 -213-16 dated 31/7/2019.

Whereas, a notice was issued under rule 28 of the Himachal Pradesh Town and
Country Planning Rules , 2014 to Smt. Indu Walia D/o Shri Mohan Lal : and

Whereas, the directions issued vide aforesaid Notices have not complied yet.

Now, therefore, a notice is served under sub-section (2) of section 39 of the
Himachal Pradesh Town and Country Planning Act, 1977 ( Act No. 12 of 1977 ) to Smt. Indu Walia D/o
Shri Mohan Lal is directed to stop the unauthorized development of land which is being carried out at
large scale over khasra nos. 2894, 2423/2475, 2874, 2861,2863 & 2895 ete. situated village Malahat
Tehsil and Distt. Una (HP).

1 No further development of land be started without permission.
2. NO tree may be cut without permission of forest department.
3 Natural flow of water may not be diverted.

mber Secrétary,
SADA, Un istt. Una (HP
h.- 01975-223298

| Copy is forwarded to the Divisional Forest Officer, Division Una Tehsil and Distt. Una for
information and to take necessary action as applicable under the act/rules, please.

2 Shri Bhavak Prasher, H. No. 65 Krishana Colony Rakkar, Tehsil and Distt. Una w.r.t. his
application/complaint dated 30/7/2019 for information that action has already been initiated

against the unauthorized development of land, please.
|
(ot

ov;r%rma)
Member Secretary,
SADA, %stt. Una (HP

Ph.- 01975-223298

Copy forwarded to the following for information and n/a:-
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SPECIAL AREA DEVELOPMENT AUTHORITY

UNA (HP)
No. SADA (Una) complaint file/UAC/Notice No. 458-/2019- A8 2 Dated: 2 Jq )'? %
To
Smt. Indu Walia D/o Shri Mohan Lal,
H.No. 108 Vasant Vihar, Rakkar Colony,
Tehsil and Distt. Una (HP).
Subject: Order under sub-section (1) of section 39-A of the Himachal Pradesh Town and

Country Planning Act, 1977 ( Act No. 12 of 1977) to discontinue or to stop the
development on land bearing khasra No. 2894, 2423/2475, 2874, 2861 2863 &
2895 etc . Village Malahat Tehsil & Distt. Una (HP) in the Special Area Una.

Whereas, it has been brought to the Notice of the under signed , pursuant to the
inspection conducted on dated 31/8/19 that un-authorized development of land is being or has been
carried out by Shri/Smt. M/s  Smt. Indu Walia D/o Shri Mohan Lal on the above referred land, as
detailed in Annexure-A to this order;

And, whereas the said un-authorized development falls within Special Area Una
and is being or has been carried out in contravention f the Interim Development Plan/Development
Plan/Himachal Pradesh Town and Country Planning Rules 2014 (‘amended 2016) or without permission
or approval or sanction as required under sub-section (1) of section 28 or section 29 or sub-section (1)
or (2) of section 30-A (m beyond the limits as specified under section 30-A) or sub-section (1) of section
31 of the Himachal Pradesh Town and Country Planning Act,, 1977 ( Act No. 12 of 1977 ) or in
contravention of any conditions subject to which such permission , approval or sanction has been granted
vice Order No.—Dated-:

Now, therefore, in exercise of the powers vested under sub-section (1) of section
39-A of the Himachal Pradesh Town and Country Planning Act, 1977 ( act No. 12 of 1977), it is hereby
ordered that the said development be discontinue/stopped forthwith on the above referred land .

ANNEXURE -A

I Development of land /leveling of khasra nos. as stated above.

(Pankaj Sharma)
ber Secretary,
istt. Una (HP
1.- 01975-223298
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SPECIAL AREA DEVELOPMENT AUTHORITY Regd
UNA (HP) _

No. SADA (Una) complaint file/UAC/Notice No. 458-/2019- 414+ Dated: )«E’r} 'l] 2020
To ;

Smt. Indu Walia D/o Shri Mohan Lal,

H.No. 108 Vasant Vihar, Rakkar Colony,

Tehsil and Distt. Una (HP).
Subject: Unauthorized development on land bearing khasra No. 2894, 2423/2475, 2874,

2861 2863 & 2895 etc . Village Malahat Tehsil & Distt. Una (HP) in the Special

Area Una.
Reference:- This office notice no. 458/19- 213-16 dt. 31/7/2019, 239-41 dt. 13/8/2019 & 282

dated 2/9/2019.

This is with reference to the notices referred above on the subject cited . In this
context it is intimated that you have not respond to the notices yet and it came to the notice of
undersigned during site inspection/detections  of unathorised construction at village Malahat and its
surrounding area falls within the ambit of Special Area, Una that you have restarted the development of
land as stated in the subject matter. You are well aware about to the provisions of Himachal Pradesh
Town and Country Planning Act, 1977 ( act no. 12 of 1977) as well as development plan Una that no
development can be carried out without permission under aforesaid provisions of act and development
plan Una. It seems that you are doing this job deliberately/knowingly by ignoring the required
permission.

Therefore, you are once again advised/directed to stop the illegal development of
land and called upon to show cause within a period of five days from the service of this letter/notice to the
satisfaction of the undedrsigned, to why the said unauthorized development be got direted to be sealed
under the provision of section 39-B of aforesaid act. Y PM

Take further notice that on -m'-l-)--------(date) between-\-&----(time) you and /or
yur authorized representative shall appear for hearing in my below referred office in support of your
contentions, failing which you shall be proceeded against ex-parte; and /

At the time of hearing you may also, in addition to the above,f" produce such
evidence as you may desire to produce in support of your contentions.

(Pankaj Sharma)

ber Secretary,

SADA, ¥n%'Distt. Una (HP
Ph.- 01975-223298

| Copy is forwarded to the Divisional Forest Officer, Division Una Tehsil and I}ﬁis [ Una for
information and to take necessary action as applicable under the act/rules, please. '. |

[ &
Wd { fi
0 (P:v%%g}arma)

M B Secrerdn

er Sedretary,
SADA, Un istt. Una (HP
y h.- 01975-223298
Bpecial Aren Dieviops o

Ui“i.""\ -‘,IJ? i
Page
167
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To

-8
Member Secretary £ 200
Special Area Development Authority

Una Distt. (Himachal Pradesh)

Sub-: Reply to the notice no 458-/2019-614-15 dated 18-02-2020.

Sir,

With due respect it is submitted that, | Indu Walia D/O Mohan lal R/O #108 Basant Vihar
recievid one noticg_ﬁ:gm____ywrojfic& due to COVID-19 | could not repMour notice. Now ,

b —————
with reference to your notice, my submission is as under -:

That, | Indu Walia D/O Mohan lal is developing some of my land 'as mentioned in your notice'

for my personal at village Malahat tehsil Una.

It is further submitted | am going to submit the land sub division plan of my land under the

provisions of TCP Act very soon.

Q
——— e

This reply of mine may kindly be considered and obliged.

Yours Faithfully

Date-:02 - 07-—;.-2;?;‘57‘_

Enclosure-: J /\/-J/

Copy of notice. _ INDU WALIA

Al

Bpecis! Are.,
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SPECIAL AREA DEVELOPMENT AUTHORITY
UNA

No. SADA (Una)jcomplaint file /UAC/Notice No. 458/19- YT7Y-T17 Dated 06:0% 202
To

Smt.. Indu Walia D/o shri Mohan Lal

House No. 108 Vasant Vihar , Rakkar Colony,

Tehsil and Distt. Una (HP).

Subject :- Unauthorized development of land. Your reply dated 6/7/2020.
Reference:- This office Notice Nos. 458/19-213-16 dt. 31/7/19, 18/2/2020 & 69
dated 15/9/2020.

This is with reference to your reply submitted in compliance to the
notices/letter issued as above referred above on the subject cited. Wherein you have
committed/assured that the lay out plan for sub-division of land situated at village Malahat
will be submitted very soon. But. you have not submitted the same till today and some
cutting/development is again also being carried out at site, as observed. So, you are hereby
once again advised to stop the illegal development/ leveling of Jland immediately and submit
the layout/site plan for approval of sub division of land within 15 days, please.

(Pankaj Sharma)
Member Secretary,
Special Area Development Authority,
Arfk-cum- Assistant Town Planner,
S fvisional Town Planning Office,
Una Distt. Una (HP)- 174303.
Copy forwarded to the following:-
1 The Tehsildar. Tehsil Office. Sadar Una Distt. Una for information and with a
request not 1o execute any sale deed of land bearing kh. No. 2894, 2423/2475,

2874, 2861, 2863 & 2995 and its adjoining situated at village Malahat Tehsil and
Distt. Una without ensuring the approval/NOC from this office, please.

2 The Divisional Forest Officer, Forest Department, Santoshgarh Road, Una, Distt.
Una for information and further necessary action, please.
3 The Environmental Engineer, Environment & Pollution Control Board, Rakkar

Colony Teshil and Distt. Una for information and further n/a, please.

{ t
| i

(Pankaj Sharma)
Member Secretary,
Special Area Development Authority,
L))E—cum- Assistant Town Planner,
¥R SuBF-Divisional Town Planning Office.
o Una Distt. Una (HP)- 174303.

Secretsty
Deveiopment . Liher

UNA (H.P.)-17420
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SPECIAL AREA DEVELOPMENT AUTHORITY
UNA
No. SADA (Una)complaint No, I/UAC/Notice No.458/19- 3£ ~£¢ Dated U, )220
To
Smt. Indu Walia D/o shri Mohan La]
House No. 108 Vasant Vihar , Rakkar Colony,
Tehsil and Distt. Una (HP).
Subject :- Unauthorized development of land. Your reply dated 6/7/2020.
Reference:- This office Notice Nos. 458/19-213-16 dt. 31/7/19, 18/2/2020 & 69

dated 15/7/2020.

| (Panka) Sharma)

Member Secretary,

Special Area Development Authority,

Ung-cum- Assistant Town Planner,
@usional Town Planning Office,

U istt. Una (HP)- 174303,

Copy forwarded to the followings for information & n/a please-

I' Chairman, Special Area Development Authority, Una/Deputy Commissioner, Una Distt, Una,

2 The Chairman, H p Real Estate Regulatory Authority, Shimla -02

3 The Tehsildar, Tehsijl Office, Sadar Una Distt. Una for information and with a request not to
tXecute any sale deed of Jand bearing kh. No. 2894, 2423/2475, 2874, 2861, 2863 & 2995 and
its adjoining situated at village Malahat Tehsil and Distt. Una without ensuring the
approval/NOC from this office, please. )

N *'g’z\,aw

(Pdnk j Sharma
Member Secretary,
Special Area Development Authority,

\( Unaseum- Assistant Town Planner,
U‘M\ % ubttivisional Town Planning Office,
Una Distt. Una (HP)- 174303,
I Sccrcury

h Area Devciopmer.r AN bt gy
UNA (H.B,).] 7430 283
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To, 07-03-22

The Member Secretary,
SADA, S.D.T.P. Office, Una. HP.

Kind Attention:- Shri Pankaj Sharma

Subject: - Mass scale violation of your office Notice No. UAC-458/19-213-1 [5;?@6'"3'1-’
07-19 issued to Indu Walia and your letter dated 13-08-2019 sent to undersigned
(Attached ANX1).

Dear Sir,

1. Aregistered letter from undersigned dated 23July 2019 delivered at your office
on 27-07-19 (attached ANX 2). Resulting this letter notice was served to Indu
Walia dated 31-07-19, prohibiting her for, further development of land &
diversion of natural flow of water, copy marked to Undersigned.

2. After being assured vide your, above mentioned letter, of action on
unauthorised levelling of land. The unauthorised development/levellfng of vast
hilly terrain are still taking place on mass scale. Attached (ANX3) are Google
images of 2019 and 2021. You can see the bulk changes in the geo structure of
Hills.

4. Condition No1 in your attached order dated 16-01-14(ANX 5), has been violated
by the same party almost 20 times in Malahat and 6 times in Bhadolian Khurd.
Detail of undivided plots sold is attached. (ANX 6). These violations are recent
i.e. after 2017. You are requested to obtain sale deeds from office of Sub
Registrar Una after 16-01-14

O 5. Reference (Attached ANX 7) Letter No SADA(U)S-2/2020-406 dated Jan 21

permission granted to Indu Walia on her application dated 28-12-20 for part
sale of Khasara no3 153/2874 measuring 4324sqin situated at village Malahat
/).)/ Una is not lawful. As detailed below.

"\‘q’—' Sale deed 1&2 took place on the bases of your sanction letter ANX7. Rukson
became co-sharer is 2016 that too on the bases of no permission. And your
officer legitimized 1a sale deed, a step taken in a great hurry for unknown
reasons, please explain.

AfeA=d |
\ K .
ol “’%
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? | "S.N | ‘ Vasika | place p ]Ehewat [ Khasara | Area Sale of Land Indu Walia | Value
- Khotani | No sold | sold to------
f 1 52 Malahat | 23/ 3153/ 768/ | RUKSON KAUR W/O 2,20,000/-
12121 28 2874 | 4324 | SUCHHASINGH |
la | 2046/ Malahat | 23/ 3153/ 1800 | RUKSON W/O SUCHHA | 3,00,000/-
| 24-6-16 28 2874 / , NARINDER W/O NAZAR
4324 | , FAUJA S/O BACHITER
2 53/ Malahat | 23/ 3153/ 960/ | SATWINDER KAUR W/0O | 2,70,000/-
12-1-21 28 2874 4324 | FAUJA SINGH S/0
L 1 | | B | BACHITER SINGH

Above information is sufficient to prove that either Indu Walia has your silent consent

or your notices have no effect at all.

This violation is encouraging growth of

unsystematic colonies which is not in the interest of common man and environment.
As | have information of more large scale land mafia activities going to take place of
this kind.
You are requested to take following action at the earliest.
a. Entire levelled area be demarcated by getting a complete survey report.
b. Regional Remote Sensing Centre ISRO Bengaluru be contacted to obtain images
of land since 2014 involved in land use changes to access the damage caused to
the environment and blocking natural flow of water, damaging natural habitat.
¢. Purchasers of all undivided plots be sent notices apprising them of your letter
to Thesildar dated 13-02-19 regarding violation of section 16-c ( ANX 8)
d. Stop further sale of plots in the both Malahat and Bhadolian Khurd.

In case no stern action is taken undersigned may be compelled to approach

NGT against TCP, SADA and dist. Administration, as | am constantly complaining
you time to time on environmental damage being caused.

Thanking You

Yours Sincerely,

)

Bhavak Parasher

S

7-Mar-22

This is being sent online. Redg./by hand copy shall be sent today.
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SPECIAL AREA DEVELOPMENT AUTHORITY

-W SHRI CHINTPURNI

No- SADA (Una)/Meeting/S-4/Vol.-V111/202].- é( b-&39 Dated:- (B—e¢ & -pugs

To,

I, The Sub-Divisional Officer.
Una, Distt, Una (H.P,).
2. The District Forest Officer,
Una, Distt. Una (H.P.).
3. The Executive Engineer,
HPSEB Ltd. Division Rakkar Colony,
4. The Executive Engineer,
Jal Shakti Vibhag Division-I, Una
5. The Executive Engineer,
HPPWD Division Una.
6. The Distt. Forest Officer.
Una Distt. Una (H.P.).
7. The Tehsildar,
Tehsil Una Distt. Una.
8. The Distt. Mining Officer.
Una, Distt. Una.
9. The Environmental Engineer,
HPPCB Una,

Subject: Regarding un-authorised development of land being carried out at Mohal
Bharolian Khurd and Malahat,

development of land being carried out by Simt. Indu Walia D/o Sh. Mohan Lal R/o H. No. 108
Vasant Vihar, Rakkar Colony Tehsil and Distt, Una at Mohal Bharolian Khurd and Malahat, Tehsi|
and Distt. Una.

Sr_ N-O V;mr, of the Or‘ﬂﬁcrf(.)r\'iua! Hierarchy of Comrﬁirtee_
-.! ‘.T-“he Sub—[)iviéional Ofticer, Una, Distt. Una (H.P.). Chairman :
2 [Member Secretary SADA Una-cum-Assistant Town Planner.  Member Secretary |
Una Distt. Una (H.P)). |

3 The Executive Engincer, HPSEB Lid. Division Rakka T ‘Member |
| 'Colony, Distt. Una (H.P.), J ]
IH4_--"mﬁt};ﬁgineenhjal Shakti_;’-it-};]_a;_bivision-] Una Member |'
| Distt. Una (H.P). ‘
5 |The Excoutive Engincer, HPPWD Division Una Dien Una. | Member |
E | The Distt. Forest Officer Una Distt. Una | Member N
7 The Tehsildar, Tehsil Una Distt. Una ‘ Member _{
8 The Mining Officer Una Distt. Una ) Member

_Q 'The Environmental Engineer HPPCB Una - Member |

. —

| ki

AN Ddypg
v\rl:IL‘ﬁpl}’;:_-,r;r -,”,.n:(“"’
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The findings/site report and action recommended by the committee shall be brought

(o the notice of Chairman Special Area Development Authority Una-cum-Deputy CommissiOs ™y,
Una for final decision.

This is for information and strict compliance, to the all said officers/officials.

P ~  Chairman.
Special Area Deveropme t Authority Una,
-Cum-Deputy Commissioner Una,

/ @W . ?E“' Una (H.P).

NG v Secretoly o

Sposial Atct eveiopment sihotfte
; UnaA v‘-.-i.k'.)-l‘h‘..aos
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TOWN AND COUNTRY PLANNING DEPARTMENT

HIMACHAL PRADESH
No- SDTP (U)-E-26/Complaint No. 1/2022- )] ) ~2) Dated:- 03.06° 22
[0,
I. The District Forest Officer.
Una, Distt. Una (H.P.).
2. The Executive Engineer,
HPSEB Ltd. Division Rakkar Colony.
3. The Executive Engineer.
Jal Shakti Vibhag Division-I, Una
4. The Executive Engineer.
HPPWD Division Una,
5. The Tehsildar.
Tehsil Una Distt. Una,
6. The Distt. Mining Officer,
Una. Distt. Una.
7. The Environmental Engineer,
HPPCB Una.
Subject: Regarding un-authorised development of land being carried out at Mohal

Bharolian Khurd and Malahat.
Reference:  This office letter No. SIJTP(U)-E—Z()!Cumplainr No. 1/2022-99-106 Dated
27.08.22

In context to above it is intimated that in compliance of letter under reference the
Joint inspection of the site at Mohal Bharolian Khurd and Malahat was carried out on 30-05-2022
by all the members of the committee constituted vide No-SADA (Una)/Meeting/S-4/Vol.-
VII1/2021-44-52 Dated:-18-05-2022. As per the directions/decision of the Worthy Chairman of
the Committee-cum-SDM Una the copy of the complaint letter received from Shri Bhavak Prasher
is hereby sent to vour office tor necessary action in the matter. The action taken in the matter shall
be apprised to the Member Secretary of the committee so that a consolidated report could be
submitted to the 0/0 Worthy Chairman Special Area Development Authority Una-cum-Deputy

Commissioner Una for further necessary action in the matter, ~
\ élgFV‘C/
\ ',_-—'—-"-

P A Member Secretary.
I of the Committee &

Special Area Development Authority Una,
-cum-Assistant Town Planner,

C Una Disgﬁ’lna (H.P.).

Copy forwarded to Chairman of the Committee-cum-Sub-Divisional Magistrate Una Distt. Una

for information. please. \
| e

| -
TMember Secretary.

& of the Committee &
Special Area Development Authority Una.
-cum-Assistant Town Planner,
Una Distt/yna (H.P).

2
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No. L"" é)Lt |

M.P. Forest Eepar'ln]"er;l _

Dated Una. the 2&/_6% 2022

._ Tl ’”‘.r J&S’
[ Y
l'rom: Hlf\n LT 4 )J
Divisional Forest Ofticer,
Una Forest Division Una
[ o =
%ﬁ)cr Secretary,
of the Committee &

Special Area Dev clopment Authority Una,
-Lum -Assistant Town Planner
Jna Distt. Una H.p

Subject:- Regarding un-authorised development of land being carried out at
Mohal Bharolian Khurd and Malahat,

Sir.
Kindly refer to your office fotter No. SDTP (U)-E- -26/Complaint No. 1/2022-114-

21 dated 03.06.2022 on the subject cited above,

3 As desired. the requisite information on the above cited subject in respect

of Una Forest Division. Una has alrcady been submitted to the office of the Deputy
Commissioner. Una, District Una. HP vide this office memo no. 3925 dated 30.05.2022.

However the photocopy of the same is enclosed herewith for favour of information &

further action at your end please

Yours faithfully

" ’J-‘—l
Divisi ndi Forest Officer,
Una Forest Division. Una

Fnel; As above,

Q(q/’”
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o uébu

Dated Una. the _23—:/_6/ 2eL2 5 o e ]35_ |
I'rom; u-‘kp,,,QQa Jrljﬂ-

Divisional Forest Officer,
Una Forest Division Unu

0,
m\cr Secretary,

of the Committee &

Special Area Dey elopment Authority Una.
-cum-Assistant Town Planner

Una Distt. Ung H.p

Subject:- Regarding un-authorised development of land being carried out at
Mohal Bh.lrolmn Khurd and Malahat.

Sir,
Kindly refer to your oftice letter No. SDTP (U)-E-26/Complaint No. 1/2022-114-

21 dated 03.06.2022 on the subject cited above,

2 As desired. the requisite information on the above cited subject in respect

of Una Forest Division. Una has already been submitted to the office of the Deputy
Commissioner. Una, District Una. HP vide this office memo no. 3925 dated 30.05.2022.
However the photocopy of the same is enclosed herewith for favour of information &

further action at your end please

Yours faithfully

, Encl: As above, v ')4_._.

Divisignal Forest Officer,
Una Forest Division, Una

‘

gg Dﬁ U)‘\q

X"”
Yo a\*e o
’}Lé -l a(
N AM,. I"’I‘.Flrfi\t‘crrll y

el a m 1;("]“

Ohia (e M) ?Qu.*



82

aEar ‘30[:25
ge7 e, RIS W

mmj.o 5'"2021

FeAT dof AUSH, Fell |

EIEGR ERIDCE]
- freT e (fewo)l
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to PGl Satellite Centre Malahat.
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el E-CHALLAN
= == Government OF Himachal pradesh

Lipartment of Tindnes Treasuits , hrcounts ) Lo\ln’nes

Valid Upto I!--?\-iu‘\--:',{_l,)Q nemmiter Copy
HIMGRN B22E112328 Date ‘10-05—2022 04:33:05PM
nepnrtment

\\\\\\\\\l\\l\\\l\\\l\l\l\l\\l\\l

period 01-04-2022 T

ppDo UE!ADD-BO&- FOREST DIVISION UNA

Head 7 Amount
0406 -01- BO(} 113 COMPtNSATION UNDER SECTION 50500
Total/Net Amount 50500
in words Fifty Thousand Five Hundred

Pafee Datu-ll -

Liccnce{vahlclu)‘ permit/ TIN no.

CUMPENS!\TION UNDER SECTION B4 OF LF,
ponk Wi 09 Jna Beal

Remitter Name:- Rajes Kumar BO Una
Address:- Range Forest Officer Una Mob:
9f16134703

FOR USE IN RECEIVING BANK
pank CIN No AIMGRN  B22E11232
Amount 7 50500

Bank MANAGER, SBI UNA
Cheque-DD-No. I

“n a—Cﬁalian.{IFMS)

NIC-HP B226112328

dpocial Are. De. Gionmme tary

nt Author it

UM (e 174304
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[E-CHALLAN
Government OF HImachal Pradesh
[xpyetment of Fingnoe Teasurles, Accounts B Lotteries
Valig Upto 16-Nay-20.22 Remmiler Copy
HIiMGRN B22E152333 Date 10-05-2022 04:35:17FPM
Department Furest
e 111111 {4

Period 01-04-2022 To 08-05-2022

DDO UNADD-808- FOREST DIVISION UNA

Head T Amount

0406-01-B00-03-COMPENSATION UNDER SECTION 50500
Total/Net Amount 50500
In words Fifty Thousand Five Hundred

- " _— /‘I
Payee Detall 1//
Licence/Vehicle/Permit/TIN no. (}‘:Qmsanon
COMPENSATION UNDER SECTION 6ff OF 1L.F.A, -DRNO 33 to 35 of

Book 99 Una.Beal

Remitter Name:- Rajesh Kumar BO una

Address:- Range Office Una Mob; 9816134703

FOR USE IN RECEIVING BANK

Bank CIN No HIMGRN  B22E11233
Amount 2 50500 5

Bank MAPPRGER, SBI UNA
Cheque-DD-No. ¥

11 MAY e
| Solon /7

NIC-HP B22E112333 e-Challan (IFMS)

Opccial Area De oomen Autherie

UNA (i) 74303

e e o e e A e e e . St e o g )
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No: Udyog-Bhu(Khani-4)-UNA-:
Office of the Mining Officer, Una
District Una H.P.

Una Dated ﬁ'@ (}

The Deputy Commissioner,
Una, District Una.
Himachal Pradesh.

Subject: -  Order in Original Application No. 807/2022 Bhavak Parasher-
Applicant versus Smt. Indu Walia & Ors.. Respondent.

Sir,

Kindly refer to your office letter No.113/ADC/LFA dated 05-12-2022,
on the subject cited above, in this connection it is submitted that the area in question
was inspected on 30-05-2022 by the Committee formed vide order No.SADA
(Una)/Meeting/S-4/Vol.-VII1/2021-44-52 dated 15-05-2022. Only cut and fill work
over private land was observed by the Committee. Neither there is any provision in
The Himachal Pradesh Minor Minerals (Concession) Mineral (Prevention of Illegal
Mining, Transportation and Storage) Rules 2015, for the permission of plot
development work nor any permission is granted by this office in this regard. The
matter of private land development (Plot) does not come in preview of this office.

This is for your information and consideration please.

() Yours faithfully
il N
/ <\ -
/\O (Ne?i; Kant)
\ Mining Officer
Distt. Una (H.P.)
Endst.No. aqq Dated 0§ -12-20622_
Copy to:

1. The Geologist Zone-11 Himachal Pradesh, Shimla for information please.
" The Member Secretary SADA Una cum-ATP Una, District Una w.r.t. his
letter No.515-520 dated 05-12-2022 for information and necessary action

please.
; (Neer P&Gm)
- Mining Officer

l Distt. Una (H.P.)

 (
a il
Spociai 4, De:, I:rc'é sty

My a vihay i

UN4 ;:’i.f.iil'?(i(l‘
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H.P. STATE POLLUTION CONTROL BOARD
Replonal Offiee i
Office: Phase-1V Raklar Golany, Tehst &DIs i, [ 174008101
Mione; Q197523014
Website s iups//www ippebanicin cemall s pebrouna@epmall.eon

Noi! HPSPCB/ROMUny/DC Unaf2022: 20N A Dated: C)I-S']Ol
From: Regional Officer

O 2,
/.

To -l// f 1 ﬁ 35‘
AATe Member Seeretary, !i ¢ B j
0?- o) 23

SADA Una-com- Assistant Town Plnner,

Una, Distt, Una (1),

Subject: Reparding un-authorized development of land heing enrried aut at Mohal IHiarolian

Khurd and Malahat,

Sir,
Please refer to your office fetter no, SOTP (U)-1-26/Complaint No. 1/2022-580-84 dated
30/12/2022 on the subject cited above.

In this regard, it is submitied that the JEE-TL HPSPCB Una had inspeeted the site under
question along with other members of the commiliee constituted vide letter No. SADA (Una)Meeting/S-
4NVol.-V111/2021-44-52 dated 18/05/2022 on dated 30/05/2022, During the inspection, it was abscrved that
only land development/leveling work was being carried out at the site under question and no activity of
construction of colony/building/projects was observed there, Further, it is submitted that the complaint
matter is relates to the issues of Fe':ling of trees for leveling of hill top/land development for sale of plots.

In this context, it is submitied that the felling/cutting of trees is regulated by Forest

Department under Indian Forest Act, 1927/ Forest Conservation Act, 1980 and the State Board has no

mandate under these Acts. Further, the Siate Bourd has no mandate with respect (o the issues of land

development and sale of plots.
Also, the owner of the land has not applied for consent of the Board for construction of

building project nor the State Board has granted consent to any project under Water Act, 1974 and Air Acl,

1981 at the site in question.

The site was recently inspected on 15-12-2022 by undersigned alongwith JEE-1
HPSPCB, Una. During the inspection, no activity of construction of colony/building/projects was
started as yet and only land development/leveling work was being carried out at the site. The State
Board shall keep vigil on the site and ensure compliance of Water Act, 1974 and Air Act, 1981 in case

any commercial building project is constructed at the site,
This is for favour of your kind information and further necessary action pleasc.

Yours faithfully,

\‘L‘ e Peaveell Kumar
Regional Officer

HPSrcen Una

SeCrerar

v "
YHOPIDG i .

ONA Wb piasy,
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101
TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

No- SDTP (U)-E-26/Complaint No. 1/2022- 59,5‘6‘ ~57 Dated:- 00822
[H.

I'he Tehsildar,
Tehsil Una Distt. Una.

Subject: Regarding stay on sale of plots being raised by Smt. Indu Walia W/o Sh.
Ram Parkash Singh, Prop. Group Colonizera Pvt. Ltd. R/o House No. 108,
Ward No. 8, Rakkar Colony, Basant Vihar, Una HP

Reference:  No. HPRERA2022003-785-86 Dated 22/07/22.

Please find enclosed herewith the copy of letter under reference. on the above
cited subject with a request to take necessary action as per decision announced by the Real
Estate Regulatory Authority Himachal Pradesh.

DA: Copy of decision announced by ) '
the RERA Himachal Pradesh. p{{u* YALAS
(Pikaj Sharima). T

Member Secretary.

Special Area Development Authority.

Una-cum-ATP Una (H.P.).

- Phone No. -01975-223298,

Copy forwarded to Sh. Bhavak Prashar, 65 Krishana Colony Rakkar, Tehsil & Dmt Una (H.P.)

for information, please.
o
{}\Slﬂvu %Jmnkmj.

Member Scceretary,

Special Area Development Authaority, '
Una-cum-ATP Una (H.P.).
Phone No. -01975-223298,

&V Secrw% ry

u ‘N 3 Dey Velopim ; Byt
Uha tﬂ.?.)-n«m



